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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 484/2025

(IA NO 632/2025, IA NO 791/2025)

IN THE MATTER OF:

Rajesh Shivahare Applicant
Versus

Union of India & Ors . . . Respondents

RESPONSE ON BEHALF OF CENTRAL POLLUTION CONTROL

BOARD (CPCB) i.e. RESPONDENT NO. 9

1. That, Hon’ble NGT vide order dated 12.12.2025 has sought the reply of Central

Pollution Control Board (hereinafter referred as CPCB) in the instant matter.

Thereby, the response is made in succeeding paragraphs.

2. That, CPCB is constituted under Section 3 of The Water (Prevention and

control of Pollution) Act, 1974. It performs the functions under The Waterq
(Prevention and control of Pollution) Act 1974 (hereinafter referred as Water

revention and control of Pollution) Al 1981 (hereina

:nvironment (Protection) Act, 1986Act) and ThI

3. That, it is humbly submitted that the State Pollution Control Boards/Pollution

Control Committees (hereinafter referred as SPCBs/PCCs) have been

constituted in States/Union Territories under Water Act, 1974 and Air Act,

1981 to perform the functions and implement the provisions of these Acts in
respect of territories falling in their respective territorial Jurisdiction.

1

306



4. That, the present matter is related to alleged pollution and encroachment in

river Gayatri Ganga in District Hamirpur which as per applicant is a natural

water course of about 50 Km in length originating from village Chani in
District Hamirpur, Uttar Pradesh. The river traverses through various villages

before confluencing with Chandrawal River at village Mahwar which itself

flow into Ken river and thereafter merges with Betwa river and ultimately joins
Yamuna river and confluences with river Ganga at Sangam in Prayagraj.

5. The applicant has further submitted that the untreated sewage is being allegedly

discharged in River Gayatri Ganga. The applicant has also listed down the

details of sewage drains which are allegedly discharging untreated sewage in

the river. Additionally, applicant has also mentioned about the alleged

encroachments in the river in his application.

6. That CPCB monitors 2155 location in 645 rivers in association with SPCBs in

Uttar Pradesh under National Water Monitoring Programme (NWMP). Rivers
\

f -{. eH\ and monitoring locations under the said NWMP are included based on

V%roposal, „„i,,d f„,m „spe,ti,, SPCB/PCC. Th„e i, „, water quality
;3 ] +Aonitoring location in Gayatri Ganga river in Uttar Pradesh under the NWMP

1:

,_'/and hence information „g„ding w,t,r quality ,f Gayatri Ganga River is noti HP

g-z available with this answering respondent.

i J.P+

\\
!\ \
\r'

7. That, in compliance with Hon'ble NGT order dated 12.12.2025 passed in
instant matter, CPCB has requested Uttar Pradesh Pollution Control
Committee (UPPCB) seeking the status report/ action taken report in the matter
via letter dated 03.02.2025 and 23.02.2025. Copies of the letters are enclosed

as Annexure-I (Colly). The status report in the matter is awaited from Uttar
Pradesh Pollution Control Board. Since no specific information regarding the
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issue raised in the OA is available with the answering respondent, it is prayed

that the Hon'ble Tribunal may consider the response filed by the concerned

state agencies for adjudication of the instant matter.

8. That, the answering respondent craves leave of the Hon’ble Tribunal to file

additional reply / response, if required, in future.

9. That in the light of the above submissions, it is respectfully submitted that this

Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble Court in the instant OA.

HE.iI ii Deihi t+
Regd. No. 1513

LaL/

(Nazimuddin)
Scientist 'F ’

Central Pollution Control Board
06.03.2026
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 484/2025

(IA NO 632/2025, IA NO 791/2025)
IN THE MATTER OF:

Rajesh Shivahare . .. Applicant
Versus

Union of India & Ors . . . Respondents

AFFIDAVIT
I, Nazimuddin working as Scientist 'F’ in Central Pollution Control Board, Parivesh

Bhawan, East Arjun Nagar, Delhi, the Respondent No. 9 in the above matter, do

hereby solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein is well conversant with the facts and circumstances

of the present case on the basis of the information derived from the official
records, and hence, I am competent to verify, sign and swear this affidavit on

behalf of the Respondent CPCB .

:gB{B.\ That the accompanying ,esponse may be ,e,d part and parcel of the presentq

,. ,Xd<+ffidavit as I am competent to swear this affidavit.
\Jt

13

n = n I Tr$§% Ir h a t t h e a c c o ][1[]1 P a n y i n g r e s P on se has been dr a Red and filed under my

==F instructions, the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business ofCPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.

'/Il \
/1

ff
I

\.q
]lnqu\4PFPIW haRdin

IIII li,t, 'W / Scientist 'F'

P=t:E= =T:: al:I:[! !11 =1:1::iT! : i ?! floo3oi 2 4
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VERIFICATION

Verified at New Delhi on this day of $ 8 MRR ?3a§6 that the contents above are

correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed there from or mis-stated.

\{
DEPONENT

ITfhwaq¤tq / Nazimuddin
iSllM 'W / Scientist ’F'

&aLl VqBPT RaHul er-F
Cqntral Pollution Control Boa
CqqtqWI,qqqIqaqTgqfIqIh+qIaq.qRBIT„

;F;;;T'ig;;g'B':FTTgbY,Tag:;
Pariv'sh Bhawar1. East Adur1 Nagar, Delhi-110032

gU
’$7R.L. odudha1

N.C.T. of
t \ Regd. No. 1513

ATTESTED
NOT:') FF/ PUBLIC(,(,''/T. OF INDIA

OF MRR 2m6
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Annexure-IVAnnexure- I (Colly)
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